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the year 19.17·68, under .eetiem 36 of the 
Ellployees' S'ate Insurance Act. 1943. 
[Placed ill Library. See No LT-2937/70j 
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DELHI MOTOR VEHICLES (SECOND 
AMENDMENT) ~  

SHRI IQBAL SINGH t  I beg to lay on 
the Table a copy of Ihe D,lbi Molor Vehi-
cles (Second Amendmenl) Rules, 196) 
(Hindi and English Versions) published io 
Notificatioo No. F. 3(34)/63·69-Tpt. io 
Delhi Gaz:tte daled 191h February, 1970, 
under sub-section (3) of section 133 of the 
Motor Vehicles Act, 1939. [Placed in 
Librar)'. See LT-2938/70J 
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PUBLIC ACCOUNTS COMMl1TEE 

HUNDRED AND THIRD REPORT 
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~  RAILWA VS (AMENDMENT) 
BILL* 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) :  ] beg to move for leave 
to Introduce a Bill further to amend tho 
Indian Railways Act, 1890. 

MR. SPEAKER: Motion Moved: 

"That leave be granted to Intro-
duce a Bill further to amend the 
Indian Railways Act, 1890." 
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MR. SPEAKER :  I am sorry that such 
Ihings are not allowed al the stage of 
Introduction_ 
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*Published In Ihe Gazelle of· India Extraordinary Part II, section 2, dated the 
24 March, 1970. G 
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MR. SPEAKER I Only constitutioual 
obj 'ctioos can be raised at this stage .... 
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MR. SPEAKER: Only constitutional 
objections can be raised at this stage. Bu t 
the hon. Member has gone into points which 
can be raised in the course of the first read-
ing and the second reading. At the time of 
Introduction, I can only allow objections 
ou constitutional grounds to be raised. I 
am not allowing the hon. Member to raise 
oth.. poInts. That would mean selling a 
bad precedent. I do not mInd, if the hon. 
Minister Is prepared to answer .••.•• 

MR. SPEAKER :  I have replied to the 
bon. Member a number of times. 
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The question is : 

"That leave be granted to introduce 
a Bill furtber to amend lb. Indian 
Railways Act, 1890". 

The motion was adoPJed. 

SRR! NANDA: I introduce· the Bill. 

SRR! MANUBRAI PATEL (Dabbol) 
You said a short wbile ago tbat when you 
are on your legs, no observation from tbe 
floor will go on record. Wben I was· speak-
InB, you were not no your legs. !kl wbat 
I said will be 00 record. 

MR. SPEAKER: Let blm not exbaust 
my patience • 

• lntroduced "itb tbe recommendation of the President. 


